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CENTRAL MOrilNIdTRAl lUE TRIBUNAL
PRlNCIPrtL BENCH:I\!ELj DELHI

0^«Nq,2440 of 1989

Dated Neu Delhi, this the 12th day of l^ay, 1994

Hon.Jble i>hri 3. P. dharma,l^iember(
Hon'ble ah.ri ^inqh_. T'lemberiA)

f

1« Motid« Ibratiis^ Age 30
3/o Astifaq Hisseain
tmok UTivev CMBCL)
Usder GMef Signal iQspeetop
Cmtml n&llmfi Lalltpnp,

2. ITathu Ham- Age 38 ^ears*
S/o Hazari
MECIi Klialassl
tSider CMef Sigt^l Xnspeetop
Ceatrsl Rail-s^ay, LalltpuF.

Sarda sarao. Age 30 yea re,
S/o RiTp Harairt
^!HG;L Knaiaaai
trader chief signal Insp^tor
Central Hail'sayt Lalitpur,

4. Rati RaB^
s/o Jassa
MI?CL Khalasai
TJhder Chief signal Inspector
Central Raili^y, Lalitpur.

5. Ramesti
s/o Bailey
MRCL Khalasai
tJtider Chief Signal Inspector
Central Railv?ay^ Lalitpur.

6. Jagdieh
s/o Moonga Ram
1-mL Khalasi
TJhder Chief Signal Inspeotor
Central Railway^ Lalitpur.

7. Bafati
s/o
MRCL ^lalaasi
TMder Chief Signal Inapeetop
Central iSiilway, Lalitpur.

8« Deoki
S/o Hire
MRCL Khalasi
TMder Chief Signal Inspector
Central Rail^y, Lalitpur.

9. Sadua
s/o Bansi
MRCL Khalaasi
^er Chief Signal Inspector
Central Railway, Lalitpur.



1o Union of India
Through the Secretary

[Ministry of Railways(Rail Board)
, . N£LJ DELHI •

2. Divisional Railway Manager
Central Railuay
GHiAMSI ,,, Respondents

By ti^duocate s None present

ORDER

(Oral)

Shri J. P. Sharrria,M(J)

The applicant -" jointly filed this application against

the order dated 12.10.89 issued by the Divisional Signal

^ Telecommunication Engineer 'S% Jbansi wherein it-is

uisntionBd thut those ("IRCLs/Casual Labours^ who were not

empanelled have been listed and retrenchment notices

issued to them as per extant procedure as no sanction

is available for thdsir continuance after 18,l2e89,

The respondents in their counter reply ipage^S second para)

stated that the retrenchment notice has been withdraun--

and the applicants are not entitled to any relief

prayed for. The relief claimed by the applicants is

thatihey should be continued as casual labourer^ That

has since been .given ,̂ the lespondents. Wide order

of the Tribunal dated 1U12.89, the respondents were

restrained from implementing the impugned order of 12.10.69.

2. In vieu) of the abovs facts, the application has

become -infructuous and is dismissed.
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